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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petitions for Special Leave to Appeal (G vil) Nos.6432-6446/2008
(From the judgenent and order dated 16/11/2007 in RP No. 124/2006
& order dated 2/9/2003 In WA No. 331/2002 & WA No. 332/2002 & WA
No. 333/2002 & WA No. 334/2002 & WA No. 335/2002 & WA No. 336/2002
& WA No. 337/2002 & WA No. 338/2002 & WA No. 339/2002 & WA No.

349/ 2002 & WA No. 383/2002 & WA No. 534/2002 & WA No. 535/2001 &
WA No. 536/2002 of The H GH COURT OF GUWAHATI , ASSAM

STATE OF ASSAM Petitioner(s)
VERSUS
UNION OF I NDIA & ORS. ETC Respondent ( s)

(Wth appl n(s) for c/del ay, permission to place addl. docunents on
record and stay and directions and i npl eadnent as party respondent
and with prayer for interimrelief and office report)

(For Final Disposal)

Dat e: 08/09/2010 These Petitions were called on for hearing today.

CORAM :
HON BLE MR, JUSTICE D. K. JAIN
HON BLE MR JUSTICE H. L. DATTU

For Petitioner(s) Kri shnan Venugopal, Sr. Adv.
Avijit Roy, Adv.
Kri shna Sharnma, Adv.

Cor porate Law G oup, Advs.

o -

For Respondent (s) Sanj eev Sen, Adv.
Jai Prakash Pandey, Adv.

Anit Pandey, Adv.

Bi swanat h Agrawal a, Adv.
Rajiv Mehta, Adv.

H P. Rawal, ASG
Shai | ender Sai ni, Adv.
D.S. Mahra, Adv.
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Vijay Hansaria, Sr. Adv.
Sneha Kalita, Adv.
Shankar Divate, Adv.

Goodwi I | I ndeevar, Adv.
Rituraj Biswas, Adv.

Mani sh Kumar, Adv.
Gopal Singh, Adv.

SS5 5 55FF

UPON hearing counsel the Court nmade the foll ow ng
ORDER

M. Krishnan  Venugopal , | ear ned Seni or

Counsel, started his subm ssions at 10.35 a.m



and was on his | egs when the Court rose at 2.55
p. m

The matter remained part-heard.

( CHARANJEET KAUR) (VI NOD LAKHI NA) ( KUSUM GULATI)
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